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23rd November, 1865 at Alleppey
{Kerala) by the Gold Control Official
of the Central Excise, Cochin from
jewellery shop in Mullakhai; and

(b) if so, the action taken in this
regard?

The Minister of Finamoe (Shri T. T.
KErishnamacharl): (a) 430300 grams
of gold including ornaments were
seized from a licensed dealer’s shop
at Alleppey on the 23rd November,
1965 for alleged contravention of Gold
Control Rules.

(b) Departmental proceedings are
being taken to adjudicate the case,
p ittes of KN .

2205. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether any suggestion to form
a C ittee of Ei ists to deal
with certain fiscal matters during the
emergency has been consldered; and

(b) if so, the result thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Evictien from Shops and Quarters in
Government Colonies

2206. Shri Valvi:
Shri P. R. Chakraverti:

Will the Minister of Works
Fousing be pleascd to state:

(a) the number of cases in which
allottees of shops in  Govermment
colonies and quarters in the General
Pool accommedation in New  Delhi
were served with notices  ordering
Eviction from the respective shops
and quarters on charges of subletting
during this year till September;

and

(b} how many of these allottees
preferred appeals within the  pres-
cribed period and how many of these
appea's were dispored of within  the
notice period:

(¢) what is the time-limit, if any,
unmder the rules on the time taken for
the disposal of these appeals, if so,
whethey these are supposed to be
disposed of within the  prescribed
notice period; and

(d) the number of cases in which
penal rent was imposed for the fai-
lure to vacete within the period of
notice, and how many of them had
to suffer penalty of levy of rent on
market rate while atill waiting for
the disposal of appeals made by them
within the prescribeq period?

The Minkster of Works and Homs-
ing (Shri Mehr Chand Khanma): (a)
There were 28 cased in which allottees
of shops in Government colonles were
issued notices ordering evictlon of
unauthorised occupants ag the allot-
ments had been cancelled in the name
of allottees on the ground of sublet-
ting.

(b) Appeals were filed in the courts
of law in 26 cases. Seven of those
appeals have been disposed of.

(c) No time limit is prescribed
under the Public Premises (Eviction
of Unauthorised Occupants) Act, 1858
or in the Rules framed thereunder for
disposal of these appeals by  the
Court.

(d) In all the 28 cases, enhanced
rent was imposed, ns a result of can-
cellation of allotment. Only in five
cases, rent d at the enhanced
rates has been pald.

Rent payable for Govermment Ac-
commodation in New Delhl

2207. Shri Kashi Ram Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a} the amount of standard rent
pavable under F. R. 45-B and pooled
standard  rent under 43-A for types
1I and IIl accommodation in the vari-
ous localitics of New Delhi; and

{b) the amount of rent charged on
the basis of market rates for the
ubove two types of accommodation?





